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MR CHAIRMAN The question i

“That clause 1, as amended, stand

part of the Bul”

The motion was adopted

Clause |, as amended, was added to

the Bill
MR CHAIRMAN Then, there is an
amendment to Enactng Formula by
Shri Surendra Pal Singh

Eascting Formula

SHRI SURENDRA PAL SINGH
I move
Page 1, line I,—
for "Twenty-third™  substitute “Twenty-
fourth™ (1)

MR CHAIRMAN The question 18
Page 1, hne 1,—

" for *Twenty-third
fourth® (1)

subsntute  “Twenty-

The motion was adopted
MR CHAIRMAN The question 1.
“That the enactmg Formula, as amend
ed, stand part of the Bill"

The motion was adopted

The Enactng Formida, as amended, was
added 1o the Bill.

The Tule war added 1o the Bull

SHRI SURENDRA PAL SINGH: 1
beg to move

“That the Bull, as amended, be
el -
MR. CHAIRMAN. The queston 1s:
“That the Bull, as amended, bs pas
ol

The moiion was adopied

.
——
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17 30 hrs,

CINEMATOGRAPH
BILL

THE DEPUTY MINISTER IN THF
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) Mr Chuwrman Sir, oh behalf of
Shr1 I K Gujral, I beg to move

(AMFNDMTNT)

“That the Bul further to amend the
Cinematograph  Act, 1952 as passed
by Rajya Sabha, be taken into con
sideration "

«This brief Bill which 15 before the
House secks to amend the Cinematogra
phic Act mainly 1in one respect This
15 to bring the provisions of the Act in
to force 1n the State of Jammu and Kash
aur  With this, the provision of the
Cinematographic  Act will be 1n  force
throughout the length and bizedth of the
country

At present, the regulaton of the
cinematographic exhibition 1s  carmied out
under an old Act of the State Govern-
ment dating from 1933

SHR1 JYOTIRMOY BOSU (Diamond
Harbour) On a point of order 1 was
searching for the Act which they have
mentioned m the Bill namely, the Jam-
mno and Kashmir Cinematograph Act
1898 I could not get hold of ths
Therefore ] was unable to study the Ball,
the House 15 mot prepared for this

SHRI DHARAM BIR  SINHA.
That 1s how they wuse i Kashmur If
it 18 translated mnto AD the year 1
1933

SHRI JYOTIRMOY BOSU
not get 1t

MR CHAIRMAN Now you ftry to
got it

SHRI DHARAM BIR SINHA
The Government has the active support
of the Stae Government of Jammu and
Kashmr m 1ts effort to swhetitute thm
old law by one that 13 applicable to the
rest of India and thereby bring uwmifor-
mity all over the countryy Towands
this end, a Presidentinl Order entitled
the Comstitution (Apphcation to Jammu
and Kashour) Ameondment Order 1972

I could
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had been wsued and  published in the
‘Gazette of India, Extraordinary, Part
11, Secuon 3(i), dated 24th  February
1972, The present Bill is the link in
the chun of pction,

The Bill before the House is a brief
one and its provisions speak for them-
selves I would not like to take the
time of the House m elaborating them
I should mention. however, that the
opportunity provided by this Bill which
is mamly intended for introducing thg
all-Iindia Act into Jammu and Kashmir
is being utilised by the Government
make a minor amendment in Section 8
of the Act. This minor amendment re-
lates to the procedurs in respect of rati-
fication by Parliament of the rules made
under the Act. The rdtionale of the
provision is very simple as it seeks to
bring the procedure in line with the mo-
del procedure prescribed in this  bchalf
by Parliament. 1T need hardly add that
this amendment is a necessary and 1ca-
sonable one.

I have no doubt, Sir, that all Sections
of this House will give their support to
the Bill,

I now present the Bill for the consid-
eration of the House

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the
Cinematograph Act, 1952, as passed by
Rajya Sabha, be taken into consideration.

“SHRI R. P. DASS (Krishnagar): Sir,
this small amending Bill seeks to catend
the provisions of the Cinematogriph Act,
1952 to the State of Jummu and Kashmir.
1 ®m unable to fully support this Bill
because through this Bill total anar«
chy in culture and corruption that has
been let lose all over the country by the
Principal Act of 1952 is now being exten-
ded to the State of Jammu and Kashmir
also. I feel that it would have been much
better if the Cinematorgraph Act of 1952
was suitably modified and brought before
this House in a comprehensive form in-
stead of bringing this small amending Bill
That could not much good to the country
inchuding the State of Jar~m and Kashmir.
Sir, the Act of 1552 has been drafted I
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such « way that jt has enabled the spread
of many such ideas in (he country through
our cmemas, which run counter to our
civilisation and cultuie. The cinema is the
most powerful mass-media and it should
not have been treated <o lightly, The im-
pottince of this media is no where re-
cognised in the legislation, ven after 21
years of its enactment, the Government does
not seem to have realised the hold of the
ancma over the masses The cinema is
not just a form of entertainment hke songs,
dances liteintuie ete, The impact of the
unma as a mass-media should he propetly
undeistood As a 1esult of the neglect of
this aspect, many such vulgarities and inde-
cencies are allowed to be shown in the
cinemas which are not mn keeping with
cur culture, tradition, social and
motal  values The producers dir-
ectors, the finnciers and thove who cer-
tfy a film for evhibition viz, the Censor
Board. pay scani attention e the social
and moral values of a fum icsulting
widesprcad anti-culture and  anti-social
contents in most film which are domng
much harm to the country. We hear much
Jiscussion is going on whether  Lissing
should be all-owed in Indian films 1 see
no ground for discussing such subjects as
hissing and passiomate embracmg in pub-
lic are absolutelv contrary to our culture
and can never be peimitted i Indian
films Hardly can such vulgarities be per-
mitted in the films in the name of modern-
ism. Perhaps some affluent and sophisti-

cated people think that such things
should be permitted in  the films
as they are part of therr way of life R

they should not forget that in our country
80 per cent of the people live in  willages
and only 20 per cent live in cities and
towns and out of that 20 per cent also there
are labourers and factory workers and
other toling masses who do not share the
views of the so called members of the
affluent society. Many of them are either
poorly educated or not educated at all. A
huge mass of these poor, simple and il-
literate people with a different sense of
values of life visit the cipomas as their
only source of entertainment and the pro-
jection of obsocenity nudity, crime and sug-
gestive soends of jmmotality ete., In the
films is having a very adveme effect on

* The original specch was delivesed in Bengull,

T
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tht1 1urds whih 15 detumental 10 the
mdiv du ! and the souety as a whole The
Puple o ¢ ,ong w e dugs dou purhaps
th rulag (11 s ang the Government alsn
wan® o wowricg their degenerition of
down fall as this may blunt thur strug
gle for existence and tbus the Govern-
rent nd (he rcactionary Force, hope
to  bhupddit from thes  Althourh  the
Government could have aroused their keen
ness 1o sturgle and hodred thum to de
wijop self confidence and sulf  rolance
through such a powerful mass madie a5
films bat [ ym afaid that thev aire 1 luc
fint to do s0  ur ao Enghsh fortmightly
of € Jittr nemed Ju Jawan Ju ki an

1m thur  wsns dated 28 12-1872 has
stitwd how the censor Board 15 helping
1in cdhsiroying our souiety Under the

headmg corruption at the huight i Film
Cepsor Board they have stated that there
1 deep rooted corruption mm th: Central
Board of Film Censors They @y on to
sy

The Cine film Reform Association of
India Calutta drew the attention of the
said Board to the fact that it had been
grint ng certificates to Films which conta
ned 1n them very indecent and obscene sc
enes and postures and asked for putung 4
chuch over such films m the intuest of the
publ¢ but all in vain

Now there were films bemng circuluted
in the market which were highly indecent
and obscene and aganst the Censonng
rules some of them were namcd below

Zaroorit Dn Raha Bunnad Ramnur
*a I akshman, Sahzada Bibul K1 Galiyn,
Dr X Doct Aur Dushmmn sl Hindi
which were highlv indecent and obscene
and cemsoring rules had been thrown to
the wind prarently for ou.stionable rea
sons which demanded wmmediat. € Bl m
quiry to locate the ren culprits behind this
ant: social game, m the mterest of the
‘society

I want to submut Sir, that the cumns be
hipd the production and exihibition of such
obscenz films 15 the Cmematopraph Act of
1952 The Board of Film censors wis
canstityted unpder that act  But the method
of appointmemt of the Chalrmnn and other
members of that Board 18 very faulty
They are wither ignorant of the situation
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prevading 1n the Film world or ai. reluc
tant to hwp themselves mformed it has
hcen pomted by the Khosla Committee
thit most of the Chairman of the Cen or
lous. or filns s this beith whie on
vanstu fiom on  post and before getting
nether 1wt il p n They otilise this
potin7 = a pi hine pla e  What ser ous
nes, mJd sincer'y ca be eapucted (f thum
m the mutter ot conewing bl fo  punic
cxhibr on?  Lhey hardly s ¢ iy films
unicss forced to do so when some contro
we1sy cemt tes ovet any film Morcower
Sr1 1t his been stuted the khos'y Com-
miltve thit 10 most cises the pursonng! of
the Rep onu \J mory Commutiees Fxa-
mimng, C ommtics and reviewing Commit-
tees ate pootly ¢ fue fed or cven mal edu
cued If this b the composition of the
examining Committees then theie 1 mo
wonder that all sort of indecency vulganty
and crudeneyy e boeng pormited in our
films in the num o modermsm  The sole
um bung the vxtiacuon of the maximum
amount of moncy from the cvnema gyng
public Tt~ mun contents of the films
which are Box offiie Hus 15 sex appeal
Iims without sex glamour fall to chick
This 1 the condition today and this condi-
tion has been allowed to prevail by the
mumbers of the various Commutives men
tioned earlier  Sir c en today  these
memby s are pud Rs 10 per day as con-
ieyance 1illowance If members are to
be found on 10 pu Jiy then no wonder
thit such mumbeis will be from very
ordinary strata 1 boheve thit the Cimemn
tograph Act of 1957 is the root cause of
al) these evils T will theiefors, reguest
he Mimister once gram to bring forth a
comprehunsive lee Tion anstead of this
pi~ce-meal leanlaton

Tt N the shaiteam ngs of the Punci-
pu At be removed and 4 mo lified vom-
prehenwve Bill brought tcfore this House
This will go a long wav in 1chahilitating
our film industry on the right limes n
heepmg with our national tradition and
culture Let the Cenvor Board be con-
stituted without educat.d and learned peo-
ple Then only such films will be pro-
duced which will have educative ag well
as entertainment values and our people will
really benefit from such films
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SSHRF M. KATHAMUTHU (Nagapat-
tinam): Mr. Chairman, Sir, the Cinemato-
graiph (Amendme1) B, 1972 is a smnll
plece of legisiation seeking to extend the
Cinematograph Act, 1952 to the Stats of
Jammu and Kashmir and to provide for
laying before each House of Parliament
the rules made under the Act.

Though there is nothing particutarly ob-
jectionable in the amendmg Bill, I would
like to refer to certain wider issues of
public importance. The parent Act has
been in operation for the past 21 years.
The Government must have  definitely
gained adeguate experience to understand
the drawbacks and deficiencies of tae
parent Act. It would have served a more
useful purpose if a comprehensive legisla-
tion for removing all the Bills of cinema
indostry had been enacted by the Govern-
ment and then the approval of this House
had been sought for extending the same
to the State of Jammu and Kashmir Tt
is regrettable that the Government have
not done this thing., Instead, the Gov-

Since 1952 many Committecs have gone
into the working of the film industry and
have made valuable and useful recommen-
dations. More particulerly, the Kholsa
Comumittee appointed a few years back
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that the Government themselves would’
bring forward a legislation for the wel-
fars of the lakhs of olme workers. So
far, nothing has been done by the Govern-
ment in fulfilmént of the assurances given
to both the Houses of Parliament, but
now we are asked to ‘approve this amend-
ing Bill seeking just to extend the paremt
Act passed in 1952 to the State of Jammu
and Kashmir,

Since 1952 various rules and regula-
tions under the parent Act must have been
framed by the Government I need not
say that such rules and regulations are
‘he nec--sarv accompaniment of anv Act,
which help the officials to achieve the ob-
jectives envisaged mn the Act. I am at a
loss to understand the hesitation on the
part of the Goveinment to place before
the House such rules and regulations In
fact, this House must have been given
long time bYack io venfy whether the rules
framed did conform to the provmions of
the Act. Though I welcome that a pro-
vision seeking to do that n this amend-
mg Bill hat been made, I want to request
the hon. Minister that all the rules and
regulations which have so far been fram-
ed by the Government under ths Act
must be placed befere the House for its
scrutiny

Now, I would in brief refer to the
chaotic situation prevailing in the film in~

i
?
:
!
E

has made many far-reaching recommenda-  dium through which modern values of
tions for not only removing the ills of life, high idealffis and rational thoughts,
the film industry but for also ameliorating and revolutionary zeal to cope with the
the working conditions of lakhs of work- numerous problems of modern life could
ers in the film industry. While replying to  be propagated among the masses. Even
the Debate on this Bill in the Rajya Sa- forgetting for a momont that revolution-
bha, the hon. Minister assured the House¢  ary ideas are mot put through this power-
that @ comprehensive legislation incor- ful mass medium et jeast for the purpose
porating the recommendstions of the of establishing a socialist society in the
Khosla Committee would be brought for- country the film could have boen used
ward shortly by the Government. During  for spreading among the masses the tentnts
tho last session of Lok Sabha, my hon. of socialism which seemw to be asic ob-
friend Shrl 8. C. Samanta brought Yorward  jective of the Government. [ am sony
o Privats Meniber's Bill for redressing the (o say that there is mo provision in the
oranifold woew of the cine workers and  Cincmatograph Act to ensurg thix. 'What
other low-paid employees in the film in-  do we see in sctual day to diy fife? ,
dustry, At that tims also, while beseech- mmmr@ Obstenltiey

ing the how. Member to withdrew his flms pandering to .ﬂf'“‘u
Bff, tho hon. Minister asured the Honss  peoplp are in sbundeges, Bags o howi-
"*The vriginal sposch was delivesed ie Tamadl '
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tation in saying thaf on sccount of such
films degradation and decay bave set in
our society and the people of our couatry
bave lost their cultural moorings. It is
high time that this trend is reversed with
the help of legislation. It must be en-
sured that the film becomes a medium
through which faith and confidence are
restored in the minds of our people. It
must alsop became an instrument for creat-
ing a healthy environment for future ge-
neration I am sorry that the Govern-
ment have woefully failed to make the
best of this powerful medium for the good
of the country and for the welfare of the
masses.

Cinema industry has become the profit-
motivated mainstay of a few greedy flim
magnates. It is no longer a mass medium
for the good of the public If you look
st the recent pictures, they are unrelated
to the day to day life, unimaginative in
their contents and they are just depictions
of unreal fantasics. The present Cinema-

. tograph Act has no provision to say whe-
, ther a particular film could bhc shown to

an adult or not. There is also no provi-
sion in thc Act to transform cinema into
a useful mass medium for the good of
the people. [nspite of the fact that the
Khosla Committee recommendations ge-
nerated a good deal of debate and dis-
cussion thioughout the country, the Gov-
ernment have not yet thought it fit to
bring forward a comprehensive legislation
giving effect to the satutory suggestions of
the Khosla Committee, which will in turn
remove the ills in the industry and trans-
form it for the benefits of our people.

Before 1 conclude, T would just refer to
the pitiable position of the lakhs of cine
workers, Barting the top actors and act-
Teshes, all others are just at the mercy of
the producers amnd financiers. In  one
word, T can say that they are their slaves
in bondage. I am deeply pained to say
that they have not yet been given any le-
gislative protection by the Government. 1
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of the cine workers as also for the re-
moval of unsocial influence of film among
the masses.

With these words, I conclude,

st o wAm fqg (FEeT)
wt wfusear, wERE, wdww
W F 9O § wd gf W
oM K3MT s [ g
St wew g0 W o AwT b
1972 97 uvq faox w2 FG0 @
. ¥AT 52w fwar & | wrerAe, dwe R
TEr % w ¥ fF gwed dar sfea
efer aieft St et A% oF WK SR,
AR W wafde & e @
for e oAwdt @ oAk awd
faqwervl &1 awry Fx = Afw @
oy e §fad o e gfe @
ady §F W #7 wEEa, A 6
WIARWE OF giY TE ¥ Wd
FopemT R s R @ &)
St fdgw g AWM} 9EET gaed
weFw & am g S fy oA
¥ gt genfaT aeer @@ aw & afe
faa ¢ T safas wfafraw, 19529
S w97 T TR IEE wE
¥R ) AW w7 g § fedr
qaraw & FT ¥ wEre o faduw gaw
§ <@ 9T § S e SRR A g
wrive & sl AT & S weT #
oFevar ¥ gArd agmar AT § o
W g ¥ g & sfa ward @
& W\ garw w7 g & wyfeoa g s
v g wrgd @ B gAt g @
T A Teevar &1 W fdow
¥ T @ A A wxen N
ot wwr faer wfafraw, 1952 § foraw
grar ae &Y€ a7 T gy § o ag
wafeat w1 adwfw wwE & g
R 3T & FF o & Rl o
firer % sfwer § sy wfwa &, o s
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[ wowary fg]
& vu fudaw ¥ arer ¥ e o wraent
oo W R fr we wwioEY
WE wrRe & et & s w fa
¥ 3w da & frafersy s orar #Y
AT FT AT A A w4 iy wwfaw
wfafrrsr, ¥ omnta o o i § ook
T FAAT T Wi o ok arefy
et ®1, v sfow § wie v wqfe
£, Ta% wraT o7 IAEY 77 wiEwre Wit
gfeur s & o%, & owwer g e
Sfaw aw ¥ 1 Tw wwew ¥ fih Rt
awer Y w1f smafer oy gl fed
™ wwy ¥fe gy fedow dw &
WTATENT THRAT WY HUEAT FY o &
¥ o o wf sear §

g ¥ o Tovw owir & A A,
w i ad & qaTew O S g
s wfgdwT g § oo oy g

SHRI C T DHANDAPANI (Dhara-
puram): Mr Chairman, Sir, this Cine-
(Amendment) Bdl, 1972
aorves the very same purpose  which
the previous Bill did. This Bill has avery

Not only that. 1 would ke to say that
this is a Central legisiation, Clnema i
ap educative medum. We have taken
education as a State subject, but now we
have taken the cinema ss a Central sub-
ject  This country is a composite country
consisting of varous cultures, languages
and habits But we have to take this
medium n a different aspect The Cen~
tral legislation will not serve the purpose
because the different attitudes of the peo-
ple of this country will show a different
thinhing n this field

In this connection, T would like to say
that thes should be shifted to the State
Iist and then only the State Governments
will go mnto the details and will do the
necdful to the people according to their
wivhes and tastes

Theie were (wo committces called the
Patel Commuttee constituted i 1952 'and
the Khosla Commuttee consisted m 1968
which submitted their recommendations in
1970 But the recommendations of the
Khosla Committee have not been imple-
mented except only one and that was more
widely discusted among the youth and
sometimes among the elders also, The hon.
Deputy Mimster who 18 young might be
\nowmng about that Sometimes they
mught have discussed o privately and also
publicly

Now, about the Censor Board, the
Government have npminated certain mem-
bers to the Censor Board. I do not know
what 1s the criterion for appointing the
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tres because there was a line of announce-
ment in it, namely, that the committee re-
gret io say that there was delay om the
part of the Central Government in the
case of the Cauvery water dispute, Be-
cause the committee spelt out certain
things in one sentence, the picture was mot
allowed to be exhibited. I do not know
what democracy is and I do not know what
reason the Government is going to ad-
vance for this.

Thirdly, in the State Government we
exhibited certain films The theatre con-
sists.. ..

MR. CHAIRMAN. How much time
would you like to take?

SHRI C. T. DHANDAPANI: Ten mi-
nutes.

GIPNDuL 3321 L§~n10-3-73=~1010

MR. CHAIRMAN: You may please
continue on the next day. The discussion
is not concluded. It will be taken up on
the next day.

18 hrs.

BUSINESS ADVISORY COMMITTEE
Twenty-third Repory

THE DEPUTY MINISTER 1IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND):
1 beg to present the Twenty-third Report
of the Business Advisory Committee,

18.01 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Wednesday, February
21, 1973/Phalguna 2, 1894 (Saka).



